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APPLICATION NO __ 291 ~/8t(F )
W.P., NO oS
Applicant
Shri Kemparaju ‘U/a The Secy, m/o Home Affairs & 2 Ors
To
%, Bt Kempasasu | 4, IhaKDLru:tzr of Census Operations
85, 8th Main ’ ;:7: an: 1on Road
Jaibharathinagar No. e

01d Guddadahalli Bangalore - 560 027

Bangalore - 560 026 5. The Joint Diractor of Census

Ope#ations in Karnataka
No. 21/1, Mission Road
Bangalore — 560 027

2, Shri Mm.S. Anamdaramu
Advocate
128, Cubbonpet Main Road

Bangalore ~ 560 002 6. Shri M, Vasudsva Rao

Addl Cantrel Govt. Stng Counsel

3. The Secretary :
High Cogrt Buildings
ministry of Home Affairs Bangalors - 560 001

North Block

Nsw Dslhi 11% 001
uoject ENDING COPIES |OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of CRDER /&0 /

%Aaﬂmiﬂmgmxﬁéssed by this Tribunal in the above said

application on 22-6-87 .
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BEFORE THE CENTRAL|ADMINISTRATIVE TRIBUNAL, BANGALORE

DATED THIS THE 22nd DAY OF JUNE, 1987
Present : Hon'ble Justice Sri K.S.Puttasuamy Vice-Chairman

Hon'ble Sri L.H.A.Reqgo Member

APPLICATION No, 291/87.

Kemparaju,

r/a No.85, Bth Main,
Jaibharathina gar,
014 Guddadzhalli,

Bangalor= - 26, - soe Applicant
( Sri M.S.Anandaramu .y Advocate )
Vs,

Secretary to Government,

Ministry of Home Affairs,
New Delhi,

The Director ot Census Operations,
Karnataka,

No.22/1, FMission Rozd,

Bangalore~ 27,

The Joint Director of Census Operations,
Karnataka,

No.21/1, Mission Road,

Bangulore - 27, § e Respondents

( Sri M.V.Rao .o \dvocate )

This application has come up heofre the
court today. Hon'ble Justice Sri K.S.Puttasuwamy, Vice-
Chairman, made the tollowing :
0 RD ER

rders on IA No,1 - Application tor condonction or delzy,

In filing the main applicztion u/s 12 of

the Administrztive Tribunals Act, 12E5, there is a delay
of nearly 11 months., In I3 No.1 fil:d u/s 21(3) or the

Act, the applicant has scuaht tor c-rdoning the delay,
2k IA NoJ1 is - = e Respondents,

Dy Sri MJS.Anan- v 1--rned councel for



-2 - *E‘Ar

the aprlicant contends that all the tfacts and circum-
stances sct out in IA No,1 constitute a suftricient ground
to condonz the delay of 11 months and the same be con-

donad,

4 Sri M,V.Rac contends that every one of the
facts and circumstances pleaded by the applicznt do not
constitute 2 sutficient ground to condone the inordinate

delzay of 11 monthe,

B Le have examined every one cf the facts znd
circumstances plcaded by the applic:nt which were high-
liqghted by Sri Apanda Ramu, UWe are of the view that
every one cf fthem do ngﬁ constitute a sufficient ground

for condonine the inordinzte delzy of 11 months zn3 TA

No.1 calls for rejection.
B In the light of the above discussion ve
reject tho Id No,1 and subsequently reject Application

No.291 also. PBut in thc circumstances of the case, us

direct thec rartics to bear their oun costs.
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